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“ln The Cemral Administrative Tribunal
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Not@..' oﬂk‘ he Regastry - Date | Order of the Tribunal
11.2.2000 286 applicants have approached this
Tribunal by filing this application
wnie appucEuon 1 By with a prayer to allow them to join
QQ;IMI‘ i’; ,:ti’c‘ai Ligas in this single application under the
L | provision of Rule 4(5)(a) of the Central

Administrative: ‘Tribunal (procedure)

Rules 1987. Permissicn is granted.
Appllcatlon is admitted. Issue usual

- notice. .

" List on 14.3.2000 formz written
statement and further orde.rs.

Mr P.D.Gogoi, learned counsel “for the
applicants prays for an interim order
of stay of recovery of overpayment. Mr
A.Deb Roy,learned Sr.C.G.S.C submits
that he has no instruction.

Issue nctice to show cause as to why
the interim order as prayed for shall
not be granted. Notice is returnable
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D by four weeks . Till then recbvery shall

not be made.,__ | ‘

Vice-Chairman

Two weeks time is allowed for filing

of written statement on the 'prfay;ér of

Mr. A. Deb Roy, learned Sr. C.G.S.C.

List on 30.4.00 for written statement
and further orders.

f%?é//”
Member (J) Member (A)

~

Two weeks time allowed for filing
of written statement on the prayer of
Mr A.Deb ROy, leafned Sr.C.G.S5.C.

List on 24.4.2000 for written
statement and further orders. -

Mem¥er

ot !
Division Bench is not available

'toé-day. List for hear.ing; on 6.6.00.

j Méégg:1
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Mr p.D.Gogoi.;earnéd counsel for
the applicant submitted that he has
received the written statemeah\only
| today and he need be allowed to go
through it. The applicant may file
rejoinder within two weeks.

Listvon 24 .4 .01 for hearing. Cffice .
to show the names of the counsel for
the applicant correctly.

-

Vice-=Chairman

On the prayer of learned counsel
for the applicant case is adjourned to
15.7.01 for hearinge
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CENTRAL ADMINISTRATIVE TRIBUNAL

GUWAHATI BENCH.

Bia'd
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' ! . O.A./RnA. NO. 05§ ?fa29°9 of
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| ,
[ #aushik Chakraborty and Ors,
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pPDT’"GWQI. Mr..P.K.Bamah
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|

Union of India & Ors,
el e e e e e el .. ., . RESPounENT(S)
f .
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h i RESPONDENTS.
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MRe JUSTICE DoNeCHOWDHURY ,VICE-CHAIRMAN
MReKoKo SHARMA ADMINISTRATIVE MEMBER

1ON ' BLE

ether Reporters of local
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bapers may be allowed to see
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theL their Lordships
‘L’ant .?

porter or not 7

‘5

w N

. L]
S
= “‘;___(D -

wish to see the fair Copy of the
4.ﬁ w;ether the judgment is to be circulated to the cther
Bé nches ?
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CENTRAL AOMINISTRATIVE TRIBUNAL
GUWAHATI BENCH

Original Application No.54 of 2000
Bate of Order ¢ This is the 17th Day of May 2001,

HON'BLE MR.JUSTICE D.N.CHOWHURY, VICE-CHAIRMAN
HON'BLE MR.K.K.SHARMA,ADMINISTRATIVE MEMBER

1e Shri Kaushik Chakrabarty, Postman and 285 othera,
Barbazar, P.0.
Meghalaya Division,
Shillong

By Advocate Mr.P.D.Gagoi, ﬂrzP‘KQBazuab

1« Union of India .

4 represanted by the Secretary to the Gavt., of India,
Ministry of Communication, Deptt, of Fosts,
New Delhi=110001,

2, Chief Postmaster Genaral, :
North Eaast Circle, Shillong-1, Meghalaya,

3. Assistant Director General (Estt.)
Departmant of Posts, Ministry of Communication,
Govt, of India, New Delhi«110001,

By Advocate Mr, A.Deb Roy, SreCeGeSeCe

R

. L=

E&

CHOWMDHURY Jo(VoCd):

 The application under Section 19 of ths Administra-
tive Tribunals Act is directed againat ths order to ro-
cover of overpayment allegedly due to wrong fixation of :
pay in respect of Posta&n from 1,1.96, By the impugned
communication the raspoga;nts indicated that the paymsent
of Postmen were made du® to erroneous fixation of pay
from 1,1.96 in Assam Circle resulting over payment, By
the said communication the concerned authorities wers
directed to take steps for the recovery in instalment,

Mr,PD.Gogoi, learnsd counssel for the applicant

assailing the impugned action of the respondents contended

that by restricting the effect of revised scale of pay of

Contd/=



R843050/ 4590/« from 10,10.1997 onwards and not from

1‘1.96 submitted that the aforementionad actions are
arbitrary and discriminatory. On which date the revised

pay would be given effect to is a matter to be determined
to the Administration depending only on the fact situa-

tion, Fising from 10.10,97 as the cut off date instaad

~of 141497 itsa;f cannot be said arbitrary and discrimie.

natory. We also relied upon the decision rendersd by C.A;T;,
Bangalore Bench dated 16th February, 2001 which was
brought to our natice by Mr. A, Dab Roy, SPe CoGeSeC

Upon hearing the learnad counsel Mr.P;Q:Gogoi
appearing on behalf of the applicant and Mr.A;Beb Roy,
Sr.CQG;S;EQ for the respondents and considering the
materials on records ub do not find any ground for
interference in this application; Accordingly, Application

is dismissed, There shall, howsver, no order as to costs,

Ve tihboon

(K oK «SHARMA) | (D« N. CHOUB HI RY)
ADMINISTRATIVE MEMBER VICE=CHAI RMAN



{ .)

»

1

BETWEEN

AKD

5. - VWMWW

Lt T SN
Central Adminisitat’vs Tribunal

TEdy AT
Crwahati 3ench
IN THE-CE

0Fg 10 | | 4

/L
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Shri Kaushik Chakrabarty
& Othars seee Applicants,
Union of India
and Others eeese: Bespondents
INDEX
Particulars ' Eggg_ﬁg&_;”_
Original application ... ] o—22

Letter No.1-21/99

dated 13.8,1999 of the
Govt. of India, Ministry
of Communication, Deptt.

of Posts, New Delhi. At -A e 23 - 20

Central Administrative Tribunal ,
Ernskulam Bench Order dated

16.8.1999 oo AnﬁeXUlI'e- 3 .- 2,{- D.é

. Central Administrative Tribunal,

Guwahati Bench ORDER A4t.31,1.2000.

evee Annexure 1ct 2‘7 N

For Office use - 'f"/y 2&

Date of filing

or

Date of receipt
by post:-

Registration No.

Filed by :-(269€!ff£::%7

-

(P oKoBarua)
Advocate.



IN THe CENTRAL ADMINIéTRATIVE TRIBUNAL: GUWAHATI BENCH

GUWAHATI.

BETWEEN

1. shri Kaushik Chakrabarty Postman,

Barabazar P.0.
Meghalaya Division,
shillongs

o, sri Bhim Bahadur Chhetri , Postman, Barabazar P.0O.

xx

Meghalaya Division,

Shillong.
4, Sashanka Sekar Das ~do-
‘5, "Rupak Bhattacharjee ~-do-
6. Rolla Murboniang -do-
e Steelson Dholing -do-
8, Bonison Kharnaior -0~
9, Badal Chekraborty -d0-
10, Dilip Kumar -0~
11, M. Pyngrope ~-d0-
12, L. Nongbri -do-
13, subudh Das -0~
14,- M, Kharchandan -do-
15, sarbanskig Girl -d0-
16, ¢ Gabind Thaoa -do-
17, Susil Sarkar -de-
18, M. Khyllep -d0-
19 . Kharchandan -30-

' (wntdees)

Korusiie e hadsobady”

348

3

|



20, - e
° Sri L, Sohtun Postman, Shillong P.O.
| Rkgkkamy Meghalaya Divn,
' Shillong.

o1, " Arabinda Dey ~-do- © 8do-

22, Henfi Kharmalki ' _to- ~ do-

23. B. Nongkenriﬁ ~d0- =A0~

'24. B.Be Sarki -do- | . —do-

25, Sangamlal,Sah 30~ -d0-
éG.\B. iYndem - -do- | -d0-

27. B. Ksanlah . -do- -do-

28, B. 5aikia o ~-d0- =30~

29, Ratan YADAV o 4003 2m0-

30. Gibanda Kuodu -do- S

31, Nirmal Suklabyadha ' -do- " =d0-

32, N.R. Das -do- f =30~

33, Birchand &adav.. . =0~ | -do-

34, .R.N. Thakur | -do- | -do-

35. K;S. Kharkongar -do- "’ ~d0-

36. Prisebon’ Sharkangar -J0- ‘ ~d0-

'37. Prem sing Thapa -0~ -d0-

‘38. Cantly Sabtun' do- -A0-

39, L.W, Dholing | -d0- =d0~

40, Birbal Sen © ldo-  do-

;(éontd...)

)<;0Luu$&sl<<;e»uxk<«oJoadhr-
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45, Ce.Re Bey

46, J.C, Dey

47. S prasad,
48, »,C, Malakar

49, S. Deb

50, Syltimai Syiem

51. BoBo Th&pa

52, Meghasingh

A53.'Jay Kumar

54, Md. Salander .

55, Md. Sale
56, Ibomosha

§7. Md. Halal Uddin
58. Ma. Zuswd
59, Md. Grasoauvion

60. Md. Kainunkhon

’

- 3 =
41, Sri R. Marpana- Postman  Shillong P.O.
| '~ Meghalaya Division,
Shillong.
42, H.C.M,Ngap -d0- -do-
430 S.B. Das ‘do'“ . -dO-
44, 8.C. Chanda Hgad Postman, -do-

Cash Overseer, Shillong P.O.

¢ -

Meghalaya Division,
~+ Shillong.

) -d O~ —d O
© Stg. POSTMAN, -do-
-do- -36-

Stamp Vendor -do-
30~ . alO=
=d 0=~ ' =18~

Overseer , Manipur Division

< | Imphal,

Péstman; 0=

(0= «(d0~

=30~ - =d0-

) ‘-do- - «Q0-

;dog =10~

-do- -dQ-'

-do- ~do- /:
-do- " -do-
N (contd....) ‘

IKemunhas o hadiarabaly ™ y
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61, M3d. Rasmuddenm Operseer,

Manipur Division, Imphal.

62, L. Lakhi Rail ~do- © -do-
63. T H, Gbrlo -do- -do-
64, S.R: Saikia ‘ -d0-  Asgam Ri£18@5 P.O.
o , Meghalaya Diva, Shillong.
65. I. Shalong -do- ~3o- Barabazar P.0s
66, W. Shabong -d0- - «d0-
67. S. Rani | . Stamp vendor, Baraﬁazar P.0.

Meghalaya Division, Shillong.

68.'SfN.hThakuf Postman, ~do- -

69. é; Lyngdoh | : ~ -doa - A0~

70. R;A. Ram ©0/8 ~do-

71, R; Kh&sion | Postman 0=

72, C.LL f¥on _ . «d 0~ - 30~

73. K. Sgéﬁm o -  _do-.

74s Lo Marbonigng -do- | ' -do- 

75. Ko D asgupta_ -do- -do-

76; Ds Maipoéa | ~A0~ - Barapani P.O.

Meghalaye Bivigion.

77. P. Sharma - ~d0- =30~

78, S. Ram | | -do- Charapunjee P.0.
Meghalaya Division.

UCIRARE ~w‘(fw°nt§2@% ~
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79,

- 80,

o,
82,
83,
84,
85,
86,
87.

88,

89.

90.
91,
92,

83.

84,

85.

97.

98. Subodh Bhattacharjee

Sri M. Shome

-

G.T. Warjee
H.X. Barman

Bijan Dey

Manind ra Ch,Hahanta‘v

HeK+ ‘Deb

Md. Kafiluddin Sk
S. Bamon

Kajal Das

éarun QhakrébortyA

Nantu Chanda

Willson Khonglah
Ashok Dey
Sewa Singh

Dinesh Singh

MRS. Arpona Rani Deb

-

o

ML, VL LN

Postman, Cherapunjee; P.O.

Meghalaya Divisioh,

-10-

10~

Stg Postman, Laitumkhra S.0, "

Co;Eistan de Khorkongor -do-

Sri M. Wankhar

H.,R. Choudhury

i

Postman -d0-

-do- -0~
-d0- -do-"
-do- -do-

* ~do- -do-
-do- -do-
-d0- -do-
-do- -do-
-do-* -do-
-d0- ~-Q0-~
~d0- -0~
-do- -do-
-do- -do- /

-do-
10~ -A0~
0/5 -d0-

‘Rostman Labans.o;

Meghalaya Division,
PRI 55



929, Smt. Boxls thar

100, Prodip'éuhn;
101 K.M. Syiem
102, E;R. Thongni
103, D,.N. Das

104, Charles Shyne

105, Jermon Kongdhar

106, 01dain Gatpho

107, M .. Kharkrang

108, I, Khorkoroo

109, Cosmos Wanniang

110, Ferdinend Massar

lllr'r MOL. ?yngrOpe

112, gnt. K. Khongsit

j.

R -

113, Bloden Khorkondor

L3

114, A, Lyngdoh

115, D.R.F. Kyndtrikar

116, Nikhil Ch. Das

PLbsl ue PUst il

Postman Lsban S,0.

«-00~

10 =

Q0=

0=
-do-_
~d0-
I o
-dq-

= 0=

- 30~

-0
-0~

-d0-~

Meghalaya Division, Shillong.

-do-
-do-
~do-
-d0-

-d0-
30~
-JO-

i, s 70
Madanriting 5.0,
Meghalaya Division,
Shillong. -

Mawpat S.0.
Meghalaya Division,
Shillong.

Nonglyer S5.0.

Nondeh S 00 P

postman,Nongstain S.0.

| Megha;aya,Division; Shillong

30«

~d0o-

«d0~ Nongthymmai S.0.

I Fo T8

[ %

]

(contdeeces)
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117,

1ls,

Lo,

120.

121,
122,

123,

124,

126,

126,
127,
128,
129.
130.

13l,

132,
133,
134.
135,

136.

Sri J. Thqéa

N, Chakraborty

S.K. Thakuri

P. Bhattacharjee

T.K.'Hajong

» J.L, Pondit

S, Shylla
B. Thakheen

W. Thonghr

0.8, Lyngdoh

W, Lyngdoh

B.R. Deb Choudhury

R.B, Ysdav.
¢. Rynjeh

Basaimoitb

», Lyngdoh
T.‘Wallang
M. Choudhufy
4, S;htum

4, Ch, Marak

ta,;p Lil P'STiiﬁ.
Postman Cherapunjee ,Meghalaya Divn.

~-do- Heppy Vellay S.0.
Meghalaya Division, Shillong

-0~ ~40-
=40~ . =0~
-30- 'dQ'
-do- ' -30-
‘.do'- | Ao-
-do- Nongtummai S.0.

0/5 Central Sub-Division,
Moghalaya nivision,Shillong.

O/S,. E -do-

A-GO-— North Division, "
-do- | Balat "
-do- . South Division , M
;do- ' -North Division

Postman, Phudmawri S0.

Meghalaya Division.

-d0- | -do- .
-do; -do-

=30~ Ranah 5.0,

~do- -30~

_d6-  N.C.C.s8.0. "

d<ouad R s el gt o !



147,

148,
149,
150.
151,
1s2,
153,
154,

156,

Je Brattacharjee

N.XK. Das

S. Roy

N. DaS'

Pe Sepgupta
P.C. D2s

P, Eaul
-H.A. putta

L. Deb

. 8 -
}3?. K. Lalhmaingliwaa ‘O/S pizwal, Mizoram Nivision
138, T. Lawmthanga —do- do-
139, Thazawana -d0- -do-
140, C. Palbula -do- . -do- )
141, ¢, Palbula -30- -do-
142, C. Lgllianzama ~do-’ - -0~
143, Lal@hihgliama ~do- ~do=
144, Biaksailora Postman -do-
145, F, Hekime Jdo- ~do-
146. K. Khawllivaa ~do- | ~do-

postman Tharmanagar D;vision,_

Tripura
-d0=- =30~
~d0- ’ | ~-}0-
-d0- | -d0-
-do- - -do:
-do- | -do- )
-do-  _do-
-do- - -d0-
~30- -do-

(contdees)
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156,

157,
158,
159,
160,
161,
ez,
163,
164,
165,
166.
167,
168.
169.

170,

171,

172,

173.

174,

K.;Ahmed

K. Koch

p. Kil Koria
G.K. Sil.
F. Boro
L;R._Das

L. Bora
C.,C. Modeak
‘K.'Hajong
T, MArak

B. Sangma
T.K. Sil

B, Barman
7. serkar

p.T.R. Dingdoh

B, K. Rawanl
'T. Sohtun

X, Goswaml

Tura

=3 0-

«30-

-&0-

(0=

QO

(0=

-d0-

I Yo P9

-0~

-do-‘

. =0~

'«d0-

-30=

«A0=-

H.0. , MBghalaya Division
Tura, ' ‘

0=
-d0-
=20«
-Ad0-
‘-do-
A0~

(0=

30~
-40- -
-A0~
-do-

Nongthymai, -do-
Shillong.

-3i0=-
«(0=

Agartela H.0.

 Agartala.

AL WA st A contd)
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175, M, Bhattacharjee Postman, Agértala H.O. ,
_ . Agaftala
176, T.C. Baro | ' _do- Itanagar H.O.
| ) | Arunechal Division. )
177, K. Lalhmingliwna 0/§ A%gwal Mizoram Divis}on. '!
178; T; Lewmthanga | ' .-do- -0~
179, Thanzawana -do- -do-
180, C. Palbula ~ _do- . =do- ]
181, G, Lellianzame . - «do- | -do-
- 1s2, Laihminéliama. - -do- - do-
183, Biaksailova Postment  -d0- - -do-
1g4, F, Hgkima | - - 0= . -db— '
1856, K. Kﬁawlliﬁna -d0- ~30=
186; Lalzarliwna © -do- © -d0-
187, .H;C;vZosangl;ana . -dé- fdé;
isa.‘ Leltlenkima - o -do- -do-
i89.‘ Laingura | -30- ‘-do—
190, Vanlalliana _. o -fo- ado- )
191, Lalﬁmingliane ' o -do- | -do- o ~\-
102, HmingthanszQa ' v‘dof - =(0= ‘ ‘
193, R. Lalnunmaﬁia -do- ~do-
194, T, palnurpuia . - °’4 -fo-
" .A0- -do--

195, yancalmauia \ 6
\ K @ hal< woba \



. ) 4 ‘
96, Lalrinmauia- Postman ,Aizwal ,Mizoram Divn.

;97. K.‘Laerpeanga - -dé- _dom
: 108. Lealthanzami Stamp Véndor ~A0=-
'199'»L313WﬁpUia " postman, Kﬁlikawn " .do-
200, Renjhnuna : -A0=- . -40= '
201, Vanpunhlimi Chandmovy . -d0- . -d0-
202, .Tﬂé%jkhanngo . do- _do- :dégf
203. Zaiﬁiirg'v- o -do- | ~do- -dé;
204, Lelchhungnmawia o -do- ~ Ramlun -do-
205, H. Vailiana - «do- Zimabwn‘ do-
206.“ Chandra Kre Lumbu~Va1vakwnso -do-
207. Rbchungnunga Postman, Chowngte S;O. -do
208. F, P. Beatnungd 0/s(M) Lungelﬁab‘Dn.  -A0=-
20\9. Beakliana | -30- GO~
210, R. Thanghluan; Postman; Lﬁnglei S0 -dé-
211 R. Chhunjkunga | _d0.  =fto-
212, ;aptawna | |  -do- Ao~ -do-.
513, Rohlupuil stamp Vendor sd0-
.214, Malsana , Posﬁman' .v‘do“ -38-
(contd.e)

A s »
<eaa it habmbads
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21s,

216,
217,

2lg,

219,

220.

- 221,

222,

223,

224,

* 2250

226,

227,

008,

229,

230,
231,
232,
233,

234,

236,

LALAAPLIANA

H, Lalrengluanga
P.C..Eonunsango
Vanlalkunga
Uéngsailoua M/C

Chhuanawma

Laldanbanga

ohmongliana

Saihmawla

.Lalsangzuala

Lalsangzuala - .«

Diliana

Suimaﬁg MpS.

. Ropeanga MAC

C. Zolhuama
J. Hranjkhala
7
K. Hmunkungé
Sanglawnaa
Je Loltlana |
Lalenjleana M/C

R Leltanonuia

Postman Xslasib S$.0.

Mizoram Division;

Posgtman, Kal&aseb S,0. -do-
5do- -A0- -d 0=
~-do- Sherchip S.0. -do-
-d0~' -d0- 5dO~

| -do-‘ -d0- _ -do-
.do- -do- -d0-
-do- . -d0- -do-
-d0- - =do- - d-0-"
-do- Vairengde :.O. -do-
- - Vairenéle 5.0, =-do-
-do- Dorlawr -0~ \
- Tutsairan] -d0-
Khawzawl © «(0-
0/s (m)‘imtuipui Dist. Sub.Dn, "
-do- -do- - an
Postman, ﬁawnjthalai -d0-.
-doe ) -do-‘ ~do-
-do- NgOpa -do-
~d0- . .Ao- ~d0- -d0-
postman  Chanphai -A0-

A h WA e babecrods oy ™
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236. H, Chaldailova Pogtman, Chenphal , Mizoram Divn,
237. T, Lalrenliana -do; -d0= -do- "
238, Laldawngliana.v - , -do-‘V  i Laydov S.0. -do-
229, Lalbeakiiana -d0-  4ollanj 5.0, -d0-
240, Madan Gharty | -postman, A Sangau 5.0, -0~
241, ¢, Ngonthanga " -do- -do- -do-

242, ?. Thanﬁlira , T -do- Saiha S;d. -d0-

248, Mabsawéa -do- ‘ Lungiai $.0, -do-
244, T, Théngzalheﬂ ~do- Imphal,‘Manipur Dvn,
245, TH, Taﬁbipe;hak Staép‘véndor -do- - =do-
246, L; Dhanajit Singh Postman -do- -do-

247, Y. Lakhi Kanta §1ngh ~d0=- | -d0- -do-:
248, TH Kameshwar Singh -d0- _-do- ~d0-

249, TH. Iboton Siﬁgh , ;do- -d0~ ~d0-

250, Thangminlun " Vaiphei ~30-, -d0 -
251, Shyembabu Singh . -do-  -do- Jdon
‘252, Abdul Khan : -d0- N -do- ~do-

258, L. Tochan Singh : -do-' -d0=- -0~

254, Ng. Beﬁasakhi Dai Stamp Vondor Imphai Bazar -00-
255, TH Jadumani Singh - Postman | ~do. -do-
956. Md. Shabir ALl -do- Imphal — -do-
257.‘TH Nemai >hand Sharma  -do- -Ao- -Ao-

&f;axxb\d3<<e}aiQyﬂ§u{%F‘
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258, Md. Ishanmuidin Postman , Im@hal, Manipur Divn;
2569, Md. Khalique ;do- -do- -do-

260, Md. Abdul'Khayum Khan -do- .v-do- -do-

261, TH. Amulhas Singh  -do- ~do- -do- )
'262., G, Maimu - ';-doa -0~ . =00~ |

263, Aodullah Shah - ;ao-- -d0- -do-

264, B. Salhas - -do- ., -do- _do-

265, . Robin Maring - -do- _do-
266, CH. Rtaan singh -do- -do~ -ﬂd--

267. N, Kripan;nda Singh _do- -do- '  =do- \
268, Md. IShanmuddin' -0~ -dé- -30-

260, Md, Yusuf Al -do- -do- ;ég-' -
270, Thangmang Kepgin -do-  «do- | -do-

271, Md. Lam1£ i, _do- . -d0= -d0-

272, S, Subachana Dai -d;- A ~d0- -0~

) _

o973, Md. Shamshul Hague  -do- . -do- -do-

‘274, M.S. Wilson -do- _do-  -o-

o5, CH. Témbisana Sing  -do- kangkokpi -d0=-

o276, TH Jagindar singh . 0/58 Mail Lamidog -8-d0-

277.- P.P.’Boskota 0/8 Mail Kangkakpl -d0- |
A @babirebedy |
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278, Lal Khosa B Postman, Imphsl, Manipur Division
- . \. N ’ .
279. Somalini Devi Stamp vendor , Imphal H.0. -do-
280, Toyab Ali . 0/S. Mail -do- --d0-
‘281, Ng Renubala Devi ~  0/3 Ast, Stg.,  -do- -d@-
282, Ram Krishna Shama 0/S Cash -d0-  -do-
283, R.K, Sanalsl Singh 0/3 Cash -do- -do-
284, Md, Aanahal Singh 0/S Plg. -d0~ -18-
285, M, Parimal Singh Postman -do- -do-
286, K. Iboton Singh 0/5 Cash  -do-  _do-
. vo . Appl 1cants'
AND
1, Union of India
repfeséhigééﬁy’ﬁﬁé=Secretary to the Govt, of India,
Ministry of Communication, Deptt:cof Poéﬁsgf;;;_;?;_
New Delhi - 110 00l,
2, Chief Postmagter General, .
North East Circle, Shillong.l, Meghalaya.
3. Assistant Director General(Estt.),

Department of Posts, Ministry of Communication,

Govt. of India, New Delhi - 110 00l.

Respondents.

oee o »

) (contdoooo)
\<9*Q9NQWL:Q}u0%QCABad@%?
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1.,  Particulars of the against

which applicatien is made s« The applicatien is made against
. letter Ne. 1.21/99-PAP dt.13.8.1999
of the Asstt, Directer General (Estt.) Gevernment ef India,
Ministry ef Communicatinn, Department of'Posts, New Dalhi
 =110001. K directing recevery of ever drawal due to wrong .
‘fixatien of pay Kn respsct ef pestman/Mailguards on 1.1.96.
Cepy of the lstter dated 13.8.1999 is S
annexed hearewith as Annaxurs « A,

2. Jurisdictien ef the Tribunal s- The applicaidsm declare
that the subjsct matter of the erder against thmtxiRex

+

whichtheyuanty redressal is within the ﬂurisdiption

of this Tribunal,

3. Limitation ¢
The applicants further declére that tha application
is within the limitatien peried prescribed in Sectien

21 eof the Administrative Tribunal Act, 1985.

4, Facts ef the Case

{.- That the applicants havevavcommon interest in the
mgttar centained in the applicati-h_and the applicants :'
pray thét the Hen'ble Tribunal may be pleased te |
permit the applicants te jein tegether and file a
single applicatien in the matter under Rule 4(5)(a)
of the Central Administrative Tribunal (Precedure)

Rules 1987.

11. That the & t ///"—*\2%
a e applicants are\g:iffgg ,\;lgurards under tht
' Chisf Pestmaster General, Shilleng Pested in the N.E.

- Circle, cemprising Meghalaya, Manipuf, Tripgra, Mizoram,
' '——--—"""'—-‘-‘-——-—-——-— - .

and Arunachal Pradesh.
______-—/—"""'-‘—- . . +



(i11) That the pay of Postmen and Mail Guards

was initially fixed in the revised scale of
pay of B, 2750~ 4400 with effect from 1,1,1996,
Subgequently a new pay seale of B, 3050 - 4590 ua
was made applicable to them with effect from
10.10,1997 instead of 1,1,1996, After giving
effect to this new pay scale; effective from

- 10,10.1997 anamolies in case of the'petitioner.
employees have crobped up; le~ding to\over'drawai
of pay by them, This would not have: havpened

if the new pay scale was implemented with f
offect from 1,1,1996. Recovery of the over
darawal amount duve to non-implementation of
the new pay scale from 1,1,1996 will cause
financial hardships to the petitioner '
embloyees. TheFAll India Postal Wmployees
Union has, therefore, taken up the matfér
+ith the Union Minister of Communications
‘on November 2, 1999. The Union Minister

for Communications though not made any

(ccntdo.no)

~5<ax»¢£$lz<cy¢gﬂ¢(ods&{u{~
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positive commitment, has not refusad the
‘Union's demand for implementetion of the new |
pay scale from 1.1,1996 as yet. The Employees
-Union and the employee petitioners hope that
the Union Minister for Communications will
send his reply to the Memorandum submittgd to
him on November 2, 1999 and hope that the reply
.will be favourable to the employees. If thg‘
date of imglementatioh of the new pay scale |
is effective from 1,1,1996 there would be no

" overd rawal Ey‘the petitioners.'The Respondent
No..3 by his Letter No. 1/21/99 P& dated

' 13.8.1999 ( vide Annexure- A) ordered for .
récovery of the overdrawal amount which -
occured_dué'to implemeptation of the new pay
scale, effective from 10,10,1997 instead of
©1,1,1006 , The ﬁetitioner employees have no
hand in the over drawal of their pay, nor are
they resnonsible for it. It occured due to
discriminatory imnlementationbf the new pay
 geale. by the Respondents. The netitioners
are therefore, not under obligationto refund

the overdrawal.‘

The Central Administrative Tribunal,
Earnakulam Bench vide 0.4.817/99 has stayed -
operation of the 1ggﬁgned order dated 13.8.99 .

A copy of the onder dated lﬁLs 99 is

anneXed as Annoxure- 'B'e

(contd esece )
I UK ~ened<rebart™
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5, Grounds for relief with legal provision :- (i) For

that the Respondents have caused discrimination

to the petitioner employees by not giving
oeffect to the new pay scale from 1,1,1096
though the benefits of pay revision was given
effoct to from 1,1,1996 to all other employees
of the Union of India andi thereby the Respon-
dents have violated Articles 14, 16 and 21 of

the Constitution Qf India.

(11) For that the All India Postal Unioa for
Postman and Group 'D' Employees have taken
up the matter with the Minister for Commuhi-
cations, Covt, of India, Hew Delhi on behalf
of the petitioner employees and others and
the reply from the Minister of Communication
is awaited and therefore, recovery of the
over drawal of péy for which the ﬁetitionefs
were not at fault is against equity'and

fairnesse.

6. Details of remedies :- The A11 India
Postal Union for Postmen and Group 'D'
Emplcyees have taken up the nmatter of
implementation of the new pay scale with
offect from 1,1.1996 with the Minister for
Communications, Govt. of India, New Delhi
on behelf of the petitioner employees and
| (contdeess)
-»icukb&$i<¢QJAIQ<Qr0J>a4§_'



"and others and the reply from the Minister

for Communications is awaited.

7. Matters not previously filed/pending with any other
Court s~ The applicant declares that the matter

regarding which~this application has been
made is not pehding before any court of Law
or any other bench of the Tribunal. An
appdication in the matter was filed in this
Hon'ble Tribunal whlch wasg registered as
0.h. 26 of 2000 but the same was disposed
of with the directionto file a fresh application

“in the matter.

A copy of the said order dated 31,1,2000 %

is annexed as Annexure 'C'.

8. Relief sought = The new pay scale of &, 3080 - 4590 1
be imolementod with ¥ effect from 1,1,1996
instead of 10.10.1997.

9. Interim Order prayed for :- Pending disposal of the

applicatlon recovery of overdrawal of pay

as ordered by the Respondent No. 3 (vide .

Annexure- &) be stayed.

(contlesesse)

Kw&@/\iw{\xﬂ oy~ |
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10, In.the event of application being sent by
registered post, it may be stated whether

Not
the applicant desires to have oral hearing

applicable.
at the admission stage and, if so, he shall

attach a self addressed post card or inland

letter at which intimation regarding the

date of hearing could be sent to him,

11, particulars of Bank draft/Pcstal iP,O @j, @ S0

Order in respect of the application o L2hnanf W OGS,
‘ ' 2. L0085 an
fee :- ‘ or~hvogd

12, Details of index :- The index in duplicate
containing details of the documents to he

relied upon 1is enclosed.

13, List of enclosures :=- ks ghown in the IndeX. .

K omniuds eadsorods o\{,\{
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VERIFICATION

I, Shri Kaushik Chakrsborty, son of Late
Kamakhya-Charan Chakraborty, resident of Shillbng,
Meghalaya do hereby verify that the contents of
paragraphs 1 to 13 of the Application are true

Ato my_personal knowledge and that I have not

suppressed any material fact,

, : . I have been authorised by the other applicants
of the application to verify the contents of the app- -

lication for them as well which I hereby do as above.

—

And I sigh this verification on this fo VX

‘day of February, 2000 at Guwahati.

PLACE t Gumaha/N
DATE [0 ~1-2000. o o
IR - ool il
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ANNEXURE - 4

Government of India /E% 58 67 67
Minigtry of Communications,”,,,’//”////f

Department of Posts,

New Delhi - 110 001, —

N0, 1.21/99- PAP

- Dated 13th August, 1999 -

To
A1l Chief Postmasters General,

A1l Pogstmasters General.

[ : |
Subject : Recovery of overpayments due to wrong }‘
| " ‘fixation of pay in respect of Postmen/ |
Mail guards on 1/1/1996,

Sir, | | ‘ _

Your attention is invited to this office
Memorandun No. 23-8/97-PE.I(PCC) dated 09/10/97 and

subsequent»clarification-iSS'

vide letter No.23-66/
97-PE.I(PCC) Qated 10th June, 1999. |

2. . - It has come to the notice of this Directorate

t of Postmen/Mail Guards has bepn

that the pay in re

in overpayment Keeping all aspects in view it has

now been decided that recovery of overpayment in such

cases may be made with immediste effect in instalments

subject to the restriction imposed in Rule~- 87 of

Posts & Telographs Finan01al Handbook Vol- I. In case
(contd..)
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< o | ANNEXURE - A

2 - -

any individual Postman submits specific undertaking

in writing.tovthe competent authority, the recover&‘

mey be effected by monthly ad justment against future
increments to be drawn by the Postman, subject to the same
restrictioh. This option will not be available to‘those

whose increment has been stopped.

3. In case where officials are due to retire
in the immediate future and full recovery is not
>possible before their retirement as per Rule- 87 6f

. | P&T Financial Handboék Vol. I, the amount remaining{,b//

N4

unrecovered may be deducted from their DCRG.

4, This issves with the concurrence of Finance
Aavice vide their Diary No. 393/FA/99 and in suppession

of orders of the Directorate of even number dated

1278799,
o~
.F}:) .
‘ Yours faithfully,
5d/- Illegible
( MADHURI DABRAL SHARMA )
/ N v
P . . R Asstt. Tir. Genlo(Estto)
e
‘ Copy to :

1, AIPEU, P ostmenj Group 'D' New Delhi.

2, A11 recognised Federations. | \
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| ANNEXURE . ‘B!
CENTRAL ADMINISTRATIVE TRIBUNAL

ERNAKULAM BEKCH

MONDAY, THE 16TH DAY OF AUGUST, 1999

PRESENT
Hon'ble Mr. A, V. Haridasan‘ sees | Vice Chairman
- and
Hon'ble Mr, &.L.NEGI cese Administrative Member -

ORIGINAL APPLICATION NO.: @17499

AIPC TUnion Postmen & Gp. 'D' Kerala

Circle énd 2 others. : Applicgnt(s)
- Versus - ,

WI rep. by the Secretary, M/0 Commu-

nications, New Delhi and 4 others :  Respondents

Mr. GV Radhakrishnan ¢+ Counsel for applicant(s)

Mr. Vishnu rep. S. Krishnamoorthy : Counsel for respondents

OO R D E R

MA, G73/99 : _ This MA has been filed

by the applicants to join together and to
file a single espplicatioh, M4 is not opposed.
MA is allowed,

0A. Hoard. The OA is admitted.

Respondents shall file'thgir reply o
statement ‘within four weeks with
a copy to the applicants who may
file rejoinder if any within two

we@ks thereafter. List before R.C,

for coﬁplotion of plea?ings on 27.9.99.
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ANNEXURE -

_ﬂ;er,‘

Applicants have prayed for an interim
relief of stay of operation of the impughed

orders 48 to A.10, After hearing the lesrned

Counsel on either side, we are of the view that
the interests of Justice would be met if the
recovery on the basls of the impugned orders

are kept in abeyance until further ordersﬁ

In respect of the members of the lst applicant

Unna o Mm MLM.

]

S4/- | ' si/-

JeL. Negl - A.V. Haridasan
Administrative Member =~ Vice Chairman,

CERTIFIED TRUE COPY
Date 17 8. duo

Sd/-
Deputy Registrar.

To
1

by its Secretary, 4. Kunhanandan, P&I House, Trivand rum-1

s

b3

. AIPE Union Postﬁen and Group 'D' Kerela Cifple rep.

P.Sylen and T. Gangadharan(Apnlicants) throungr. oV R

Radhakrishnan, Advocate, Kochi.

2. wI Rep. by Secretary ,M/O Communications, New

 Delhi(RI) “
3. DG of Posts Dek Bhavan, New Belhi- (R2}§
4, Chief PMG,Kerala uircle, Tpivand rum( B3)~
5. Sr. Supdt.of Post OffiCQS,Trivandrum(R4)

6. Supdt.of Post offices, Vadekara Division,
throughir.S. Krishnamoo rthy ,ACCSC
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. /lV', ’ ‘
R FORM NO..4 L
. 4\; e —i-l ( See' Rule 4?) S T 9(0
hn The Central Admm,stratwe Tribunal
o | GUWAHATI BENCH i GUWAHATI
ORDER SHEET
‘ APPLICATION NO, 6 0‘1 DU'J OF 199
Appilicant(s)_- /gle/(v KZC&LM;,(JQ C&VM wg .
_ L
Respondcnt(s) MN OZ (9\06‘«0» ﬂ&ﬂé oyl . -
Advocatc for Apphcant(s) M ﬂ [), ; ()ﬂ 7’ ﬂ?
| My p. / ,gm,w
' ~Advocar:e for Respondent(s) H*‘c' f"’*} f ‘C"*—
| |
!
.
E_ i
1 1 .»
: | g
o ‘ i , |
| ch%y. Date - Orderof thc Trzbunal‘
' . Jtrd ' ,
. ,':31-1.200C ; Mr P.D.;Gogoi.learned counsel for the
, . applicant prays for withdrawal of the
t I! ' - | application as there are some mistakes
wi_&;.h liberty to file the same alongwith
the other sfimilarly situated applicants
wa? are .mterested in the matter. Prayer
is’ granted.
_ § Application is disposed of on with-
Y .dr?wal w.Lt.h a llberty to re-file by the
X ‘applicant. a,nd the other simllarly situa-
| ted /persons
'L.h ) T e
5d/~VICECHAIRMAN
| v Sd/me:maca (A)
Memo No. } ~<'/ ' e . Dated //»Z"?‘/L",

Yy for J.nformatn.on and necessary -action to
1,-MrsP,D,Gogoi , Advocate, Gauhati High Court, Guwahati,

2. Mr,A,Deb Roy, sSr, C.C S.C.,CAT, Guwahati Bench GuwahatJ..
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
| GUWAHATI BENCH

O.A. No. 54 of 2000 i
Shr K Chakraborty & othérs ‘ APPlicants
Vs. |

l{"f:spondants

Union of lndia & others

u

IN TIIE MATTER OF

Written statement submitted by respondants.

The humble fespondants beg to submit their written

statement as follows :

1. " That with regard to para 4(i) and 4 (ii) the respondants
beg to offer no comment. , ’

o

e
),
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2. That with regard to para 4(ji1) t_he respond»ﬁhfS%Beg to say
that the pay of Postman and Mail Guards of the d’epafnmént 'was
initially fixed along with other staff of the department in the revised
scale of Rs. 2750 — 4400 with effect from 1-1-1996. Accordingly pay
of the staff mentioned above was ﬁxeﬂ in the revised scale of Rs.
2750-4400 and arrear was drawn and disbursed to the staff with effect
from 1-1-1996. Subscquently a new péy scale of Rs. 3050-4580 has
been made applicablez with effect frorﬁ 10-10-97 instead of 1-1-96.
The revised scale of Rs. 30504580 given eﬁ'ect from 10-10-97 is
much higher than the pre revised scale of Rs. 2750—4400 given effect
from 1-1-96. The arrear of the ehglble staff consequent upon revision
of the pay scale of Rs. 3050-4580 was drawn and dlqbureed \/
b REE TR E

| The over drawal amount due to wrong ﬁxation of pay

with effect from 1-1-96 has been ordered to be recovered from the

individual as per order of the Directorate issued under No. 1-21/99-

PAP dated 13-8-99 in instalments so that no financial hardship will

cause to the employees. The order of recovery was madde as per Dte’s

order mentioned above. Since the over paymcﬁl was made lo the

employees, they are duty bound to refund the over drawal amount to

the Govl.



.

3. That with regard to para 5(1) of the apphcatton the
respondants beg to say that since the beneﬁt to the Postman/Mall
guards was given by the Govt. with effect from 10- 10-97 the over
drawal of pay made to them is to be refunded by them. As per order of
CAT Jabalpur bench in OA No. 313 of 1993-dated 22-5-95, the
- payment made under a mlstake can be recovered Slmllar action of
recovery of over drawal payment can be madc as pcr Dlrcctoratc s

instructions 1ssued vide No. 8-1/95-PE.1 dated 1- 10-97

Copy of order dated 22-5-95 in OA No. 313/93 is
) annexed as ANNEXURE-I and instructions dated 1-10-97 is annexed
and marked as ANNEXURE-II. - |

ot

4.  That with regard to para 5(ii) and 6 the rééﬁ&ﬁgciants beg
fo oﬁ‘er no comment. .,?' “ “ﬁ:} !

5. That with regard to para 7, the respondants beg to offer
no.comment. | o4
6. That with regard to para 8 the respondants’beg to say Lhat

in view of the existing instructions of the matter, there is no scope
now (o implement the new pay scale of Rs. 3050-4580 with effect
from 1-1-96 instead of 10-10-97.

1. That with regard to para 9 to 13 the respondants beg to

offer no comment.

®
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VERIFICATION

I Shri Niranjan Das, Assistant Director (Staﬁ') O/O the
Chief Postmaster General, N.E. Circle, Shillong do !iéféby verify that
the contents stated in the written statement are true to my knowledge,

belief and information and no material fact is suppressed.

~ And I sign this verification today on this the / 7 L
dayof _ Mey -~ 2000. IS

|

Absslt?‘esl (’E%:tr“i;m . - -

')iOA‘The Chief Postmasicr Gwnier
N.E. Circle, Shillong-793001
A B

LK
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Passed.._onxthiS thg‘ ZHHJdayJof,,September,
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uﬁ“ ae oo,

- applicant wac”a Matriculate ‘Lab. Assistant

SEEY Tnesy .g.‘ Gae 2600 t,,f,:., -.‘;\‘»
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o t}*c appliccmt stands removed. The disc;.n.pa qzﬁg‘_{hn-thc
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‘No. 6-1/95-pp:, 1 ,
Government of India ' oo
Ministry of Communications' :
Department of Post ' ,
["bak Bhavan,, .
"“Sansad Marg;

" WNew;Dolhi=110 001,

e o o '.Dated= 1 /10/97
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: ‘ K E 1 . All Chi:’f Pos tmasters Gcndr al » ;[:_‘; wen
: {.#J L 2. £All Yostmasters General (negionX€§ﬁ%?

'w:§Su5jéét:'Lcharding pay sceles of Lab. Technicians
S - v working in PAT Dispensaries. C

¥ 3¢ I ' .

g ' ¥
Slr, ’ ) :5".".=.

: I am directed to éay that as per théﬁfecrUitmeﬂtirp
Rules of Lab. Technicians issued vide erstwhilbﬂF&T Boa?d
Notification No. 20-1/79-NCG dated 1€/12/80, the prescribed

essential qualification for” recruitment to tho post of
Lab. Technicians was prescribed as atriculation with
Diploma in iiedical Laboratory Technology with at least

onc year's eXperience in Laboratory.work or Science

Graduate in Croup '"B' stream. The.pay scale for the nost

- Was prescribed as [, 330-560/~. ' On implementation of thez
recommendations of the 4th Central-Pay Commissionﬁﬂspme

- of Circles erroncously fixed the pay of tha Lab. Tdchnicians

in the scale of fiss 1350-2200/~ (instead of fixdng®in’ the

pay scale of #5. 1200-2040/- which was the repladete
~0of erstwnile pay scale of fs. 330-560/-). . Q&~@~

" . . ‘ é:‘:‘ (':‘j.‘}'
2. In onc of tho recent judgements a C.A.f. has
directed the Depastiant to rectify the above orror.

ﬁt scalo

Accoxrdingly, il .is herchy. directed that the pay of Leab.
Technicians of PUT Disponsaries may be fixed in the scalo
of pay of fi 1200-2040/~ with offect from 1/1/86; if not

done already. Qvar neynants made upto 30th September

1997 may be caleculated official--vd ga anc yonar-wise andc
. . ) e . ' . - ; . L .
intimated to this Dircctorate for furthor instructions

in th: matter.,
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regard may be taken ant® compliance
Directoratc immediatély. _ h”
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cquest that nece eary ac tion
Ih Ls requestod rup01teu to Ln*"
N} '

'

Pleasc aanowlodgc 1eceipt by r’turn malle
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'Youfs-faithfully,
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(S . heena) |
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